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1. This petition has bpen filed cha 1lenging

the award dt. 28.8.1992 (Annexure-A-l given by

respondent no. 2 in favour Of the respondent no.

under Provisions of Payment of Wages Act, 1936.

2. Brief ly stated the facts are that the

resp ondent no. had approached the respondent no. 2

with a claim that the applicant had illegally

deducted an amount of Rs 31,022.25 paisa from the

salary for the periOd 1.12.1983 to 30.4.1987.
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The grounds for th is claim was t hat there was

difference of two grades and the respondent no.

sh ouId have been given h ighe r pay sca le from

1.12.1983. The respondent no. 2 cqrne to the

conc lusi on that there was illega 1 deduction of pay

of Rs 31,022.25 paisa, therefore, the said amount

a longwith equal amount as compensation -,was ordered

to be paid to the respondent no. 1. Besides,

add itiona 1 amount of Rs 100/- was ordered to be paid

as cost of the litigation. Feeling aggreived

by this award, the applicant has approached this

Tribunal to seek the relief that the award be

quashed.

3. The respondents have opposed the Origina 1

Application on several grounds including the main-

tainability and the jurisdiction of this Tribunal.

4. Shri G.p. Aqarwa I counsel for the applicant

and Shri Shri S.K. Mishra counsel for the respondent,.

no. 1 are present. We have heard them and also perused

the record.

5. Section 17 of Payment of Wages Act provides

for an appeal against award given by the Prescribed

Authority. It further provides that the appeal

shall lie before the District Judge. In the

resent case of K.P. Gupta Versus Controller

of Printing and Stationary A.I.R 1996 SC Page 4G8
~~

the Hon tble Suprpm? Court also p.a.i!led e\:1t that the

appe llate jurisdiction prescribed lhder Section 17

of Payment of wage~Act ) has not been taken away
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by Section 28 of Administrative Tribunal Act, 985.

In view Of these facts and lega 1 positioos, we come

to the conclusion that this Original Application

is not maintainable here and thus it stands dismissed.

If so adv Lsed , the applicant may move the proper for un

even noe , The stay v-hi.ch was granted on 13.4.1993

stands vacated.
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